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THE MIZORAM VALUE ADDED TAX ACT, 2005 
 

BILL NO. 1 OF 2005 
ACT NO. 1 OF 2005 

PASSED ON 30.03.2005 
 

An Act 

to provide for the levy of value added tax on sales or purchases of goods in the 

State of Mizoram and other matters connected therewith.  

Whereas it is necessary to make an addition to the revenues of the State of 

Mizoram and for that purpose, it is expedient to impose a tax on the sale or 

purchase of goods in Mizoram.  

Be it enacted by the Legislative Assembly of Mizoram in the Fifty-fifth Year of 

Republic of India as follows:  
CHAPTER I 

PRELIMINARY 

1. Short title, extent and commencement  

(1) This Act may be called the Mizoram Value Added Tax Act, 2005.  

(2) It shall extend to the whole of the State of Mizoram.  

(3)It shall come into force on such date as the Government may, by notification 
in the Official Gazette, appoint, and different dates may be appointed for 
different provisions of this Act.  

2. Definitions  

In this Act, unless the context otherwise requires :-  

(1) "Act" means the Mizoram Value Added Tax Act, 2005;  

(2) "appointed day", in relation to any provision of this Act, means the date on 
which such provision came into force as per the provision of subsection 
(3) of section 1;  

(3) "assessee" means any person by whom tax or any other sum of money is 
payable under this Act and includes every person in respect of whom any 
proceedings under this Act have been taken for the assessment of tax 
payable by him;  
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